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ASSAM BUDGET, 1980-81

THE MINISTER OF FINANCE
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to presen’ a
statement of estimated receipts and
expenditure of the State of Assam
for the year 1980-81,

BIHAR BUDGET. 1980-81

SHRI R. VENKATARAMAN:
I beg to present a statement of esti-
mated receipts and expenditure of
the State of Bihar for the year 1880-
81.

GUJARAT BUDGET, 1920-81

SHRI R. VENKATARAMAN:
I beg to preseat a statement of esti-
mated receipts and expenditure of the
State of Gujarat for the year 1980-
81.

MADHYA PRADESH BUDGET,
1980-81

SHRI R. VENKATARAMAN:
I beg to present a statement of es-
timated receipts and expenditure of
the State of Madhya Pradesh for the
year 1980-81.

MAHARASHTRA BUDGET, 1°80-81

SHRI R. VENKATARAMAN:
I beg to present a statement of esti-
mated receipts and expenditure of

the State of Maharashtra for the year
1980-81,

ORISSA BUDGET, 1980-81

SHRI R. VENKATARAMAN:
I beg to present a statement of esti-
mated receipts and expenditure of
the State of Orissa for the year 1980-
81,

PUNJAB BUDGET, 1880-81

SHRI R. VENKATARAMAN;
I beg to present a statement of esti-
mated receipts and expenditure of
the State of Punjab for the year 1980-
81,

Rule 877 |
RAJASTHAN BUDGET, 1880-51
SHRI R. VENKATARAMAN:

I beg to present a statement of esti-
mated receipts and expenditure of

the State of Rajasthan for the year
1980-81.

TAMIL NADU BUDGET, 1580-81

SHRI R. VENKATARAMAN:
I beg to present a statement of esti-
mated receipts and expenditure of the

State of Tamil Nadu for the ar
1980-81. ~ve

UTTAR PRADESH BUDGET, 1980-81

SHRI R. VENKATARAMAN:
I beg to present a statement of esti-
mated receipts and expenditure of
the State of Utltar Pradesh for the
Year 1880-81,
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MATTERS UNDER RULE 377

(i) REPORTED DELAY IN CRAXT OF
Licence For Horora PETrRo CHEMI-
CA:‘ COMPLEX.

SHRI NIREN GHOSH (Dum Dum):
I want to raise the following matter
of public importance to draw the at-
tentron of the Minister undey Rule
3117.

During the tenure of Late Shri
Humayun Kabir ag Minisier of Pe-
troleum and Chemicails, it was clear-
ed at Ministerial level that a petro-
chemical complex would be set up
at Haldia which was cancelleq later
on, The petro-chemical complex
was scrapped due to  opposition
from certain quarters and expansion
of Haldia Refinery was put into cold
storage. Present Left Front Gov-
ernment of West Bengal took up the
matter seriously, Ultimately a let-.
ter of intent was issued by the Cen-
tral Government urging the State
Government ‘o submit a blue print
. of the project which has been approv.
ed and various steps have been taken
to implement the Haldia Petro-
Chemical Project and they are in an
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advenced stage of completion. Sur-
prisingly enough there is inordinste
delay in granting licence for the
project.  Refusal to' grant licence
wouid evoke state wide public resent-
ment. I therefore demand that li.
cence be immediately granted for the
petro-chemical project,

(ii) REPORTED INDISCIPLINE IN THE
BRANCHES OF STATE BANK oF INDIA 1IN
SOUTHERN STATES

SHRI S A. DORAI SEBASTIAN
(Karur): 1 want to raise the follow-
ing matfer of pubiic importance to
draw the attention of the Finance
Minister under Rule 377.

State Bank of India’s long standing
record of good service tn  people
mostly to weaker section has been
greatly affected by indiscipline lwoli-
ganism and riotious behaviour of cer-
tain employees specially in Southern
States.

It is reporied Branch Managers and
Officers have been illegally confined,
gheroed, physically assaultcd and
bank properties, furniture are destory.
ed, bank cash and reenrds are tam-
pered with, There 1s no rule of
law, no Trespect for authority and
no regard for systems and procedures.
The affected brancheg are Trivandrum,
Calicut, Ottapalam, Nagecoil, Tirunel-
valr  Palayamcottai., Aruppukottai,
Kc 1'kanal, Mayuram, Nagapattinam,
K thoagiri. Ponneri, Dharapuram,
Hoyal, Hospet,

The Madras Circle Management
have initiated disciplinary action and
in many caseg police have filed cri-
minal cases,

The top management of the State
Bank is however under pressure from
ctaff v > and planning o drop
digciplinary proceedings.

The Branch Managers and Officers
are exposed to grave personal risks
and there will be complete collapse
and break down of administration. On
the memorondum submitted by 5,000
officers to the Prime Minister, Finance
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Minister a1l the Chairman of the
State Bank, if no action is taken it
wils completely demorglise them.

Will the Finance Minister direct
the Chairman, State Bank tc act in
such a way which will ensure disci-
pline and not compromise and en-
courage indiscipline and chaos in the
premier benking mstitution of India,

(iii) REPORTED NON-LIFTING OF SUGAR
QUOTA FROM LEVY STOCK BY THE FoOD
CORPORATION OF INDIA FROM A BoM-
BAY MILL

SHRI BHAUSAHER THORAT
(Pandharpur): I want to raise the
following matier of public importance
to draw the attention of the Minister
under Rule 377.

It is reported by Maharashtra Rajya
Sehkari Sakhar Karkhana Sangh Ltd,
Bombay that at about 3.33 lakhs tones
of sugar from levy stock has not been
lifted by the Foog Corporation of
India. The riovement of the levy
sugar from faciory to the distributing
centre is very poor. The agency
fixed for distribution of the sugar is
F.C I. F C 1 is not taking keen
interest in lifing the sugar quota
allotled to them by the Government.
The total aliotment is not lifted, only
50 per cent of the total allotmenti has
been lifted. It 1s not understcod as
to whv there 15 difficulty with the
F. C. 1. in not lifting the sugar quota
of levy when there is no problem of
transporting [ree sale sugar cuota.
What is wiong with levy sugar cuota?
It can be shifted on par with free sale
quota. I suspect there is something
between hoarders, officers of F. C, 1.
and aisg factory owners of sugar
industries. I, therefore, urge upon
the Government to investigate the
matter fully by sending an expert
team because it ig pertinent that only
quota of December 1979 onwards is not
hfted. To create in the public mind
a resentment against the Cong.(T)
Government (of Mrs. Indira
Gandhi), this has been maninulated



